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then the Indian worker—if we take 
that attitude and understand that 
then I think we can achieve 
something And many of them 
have been leaders of long standing.
I am not begging I am pleading 
because I believe that everything 
must be done, which is in tbe 
realm of reason and justice, to 
avert this catastrophe If that can be 
done, if they bnng this attitude, I 
think we can succeed. But if we 
think m terms of big club and small 
club and sticks, I am afraid—and this 
is my conclusion—that the over— 
enthusiastic Indian police, some of 
whom seen to be better equipped 
with arms than some of our Indian 
Armed Forces, may bnng about 
some catastrophe, some tragedy, of 
which we have seen some very tra
gic example only the other day
14 57 hrs
[ M r  D e p u t y -S p e a k e r  m  the Chair ]

They may lead to something which 
the Ministers and the Government do 
not mean, in the Government's deter
mination to meet the strike. They may 
lead more than it is; they may lead us 
to somewhere where you do not want 
to go and we do not want to go

That is my plea, Sir, and I hope it 
will be read m this light and still 
justice will be done to workers and 
care will be taken of larger national 
interests

Shri Raghunatfa Singh: We should 
go together

15 hrs.
COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

T h ir d  R e p o r t

Shri Jhul&n Sinha (Siwan): I beg 
to move.

“That this House agrees with 
the Third Report of the Com
mittee on Private Members’ Bills 
and (Resolutions presented to the 
House on the 31st July, 1957".
Mr. Deputy-Speaker: The question 

Is:
“That this House agrees with 

the Third Report of the Commit
tee on Private Members’ and 
Resolutions presented to the

Hpflse on the 81st July, 1957” .
'he motion was adopted

RESOLUTION RE: DISCONTINU
ANCE OF GRANTS OF SCHOLAR
SHIPS TO STUDENTS ON COM

MUNITY BASIS 
Mr. Deputy -Speaker: The House

will now resume further discussion of 
the Resolution moved by Shri Bibhutl 
Mishra on the 19th July, 1957, regard
ing discontinuance of the grant of 
scholarships to students on community 
basis

Out of 2 hours allotted for the dis
cussion of the Resolution, one minute 
has already been taken up and 1 hour 
and 59 minutes are left for its fur
ther discussion today.

Shn Bibhuti Mishra may continue 
his speech.
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Student* on Community But*

3JT TrfNf «ift fifr JTjf r̂nrr $
sftfr «p  q f  11  v f  4 r w  $ 
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“The State shall strive to pro
mote the welfare of the people by 
securing and protecting as effec
tively as it may a social order in 
which justice, social, economic 
and political, shall inform all the 
institutions of the national life".
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The State shall promote with 
special care the eucational and 
economic interests at the weaker



Motions of the people, end, in 
particular, of the Scheduled Castes 
and the Scheduled Tribes, and 
shall protect them from social, 
injustice and all forms of exploita
tion".
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* s r  w  fa *  favr t  <pnst 
f̂ainpsj | gs|% w w r

nrtsrt vt t<rr m«r
smr irt 1 1

Shrl Manay (Bombay City Central 
—Reserved—Sch Castes): On a point 
of order The hon Member, while 
moving his Resolution, has worded it 
m such a way that there is necessity 
for amending the Constitution Now 
m his speech he has just said that 
there is no necessity to amend the 
Constitution

Mr. Deputy-Speaker: He has said m 
his Resolution that if necessary the 
Constitution should be amended So 
he can take up both positions 

Shri Manay: He says specifically 
now that the Constitution need not be 
amended, because he wants that the 
facilities for the Scheduled Castes, 
Scheduled Tribes and backward 
classes be continued Not only that; 
he goes further and says that the' 
facilities should be extended.

Mr. Deputy-Speaker: What is the
point of order?

Shri Manay: It is that the Resolu
tion that he has moved and the 
speech he is making contravene each 
other

Mr. Deputy-Speaker: There is no
point of order; nor has the hon. Mem
ber contravened the Resolution that 
he has moved.
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[«ft '.ir^Sr f*ra]
H<WC Tt Vfissnt ^TT MMf ^ tfl 
fatTH *t Wt *5*IT 3fT Ŝ RTT | I fN n
*t *T *ra^ ^  ’Tfr I  fa  3*
TTTp ff «Pt fa *T  V t  Sgfa«T?T f*T5l X f t  | ,  

a»wt 9$f*nrcr «t fa% i gswft 
eft fa ^ n r f t  ^ f f f lr  i f ? w  *[«■ « n f  

q^rmr f[ft 11 ^rfa* #  fir mt^tt 
fj fa fai«r nfra ■*TT5Jl> t t  far. ^  
t, 35*% *rr*r *t ? jnr ft  i n  ^Tf?rr jf %  
fin w r » p m w  * h  #  g t't f ^ ^ f r  ^, 

^rvt ^t »n?? ^  i
**#¥  ?f tritf ^T ’TTCTI’T *TT*iT ^  

frra #  3ft f^i ^ ft#  fa*TT fc, ^ f #  
*tm t 'T̂ PT ^THT T̂̂ TT g —

“In England, a man employed at 
a far-off place on a poor salary 
wanted to write a letter to his 
sister once a month. As he was 
too poor to purchase card, he used 
to write a not-paid-letter once a 
month and the Bister used to 
understand that her brother was 
all right. When one Member of 
Parliament came to know of it, 
he raised the matter in Parlia
ment and helped to bring down 
the cost of the post card to be 
within the easy reach of the 
poor.”

SI# 1 1

«sr'f T«mfn' ftw  qfr >rt JT̂ t ?  i 
V$fc j? tp? TKfa srnrtft frra r̂ fa  
«TRT <ThFCT7Tr ?TP f* I^ H  %
«rr, m  an^ *  q ifa u rq ? : %  r &  
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firrq ffrT ^rrffq i $  ’snftrr i  fa 
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?r *b  %  ^  f* ra  * n f

f*nrt s t o p : fawrsft jttrhw

*  srt*p

$ V ^ ^ ^ f^ r T T ^ fq T f t ^ T J f fR
<mr <t*rr f t  *ftr factm  ^rr *jsjrftw 

f l, % i q f *qpr wsgt fW t 4  
r̂rfcTT ^ sjpft ^

?Tf fW r tft *r*f s fft w f ^  % spff st
•Rfffa *r^F VT ^  *T3rf»T fiWRT 

nft^t % * fk  fe?  ftaT, synr f w  
5IT<r I f3RH Vt nft^r ^  f  tr^ 

ft  *rsif3r w k «ra f ’lm  ̂ *rf |
»rdafr sfcc 4  gqwqT g  f% fR
5ft»T 3ft trspR^ tlTJPT f  w k ’Sgm  51? 
ifiT ?TR t  sfrc 5f<raT H f#  qfr
^3fr ft, 5ft JTf f»T m  SPT «lv# sift *W»T 
ft  3TRTT % fa  ■sft f  tff?  fasm  fT  
9$m fw  ST̂ t t  iflft =ft »lft?t %■ 

T O  TO Jf̂ t «TT% f ,
?T?5T % 9T*H c5ftS' *fî  I HYflW It 

’STW f*n^ STETPT <TTt JTftW *ft3J5  

f  f5»?ft# fa  rf ĝ WW Tt
S*Tf «fi %ftT #  f*T #
FaRmr ^ t ^«Tt #  v k  1%î rr «rr, f»r 
^ t^  f  fa ststpt *nft *rfts[«r f̂t 
h t r  # ?fk  i»f f*p >Rt?t % s«rnr
ft  IA  >Tf STft̂ T̂ffTT I  fa  3ft fJTT̂ - ffV̂ VT 
m W W  T5TRRT % VTt f  3WT 
^t TO»T #  fa^ft Wt *P*ft ft  %faT 
*Tf ’̂ TfaT f  fa  3ft tftr 
5TR*ft t  m«r ?ft ft i

Mr. Depaty-Speaker: Resolution
moved:

“This House is of opinion that 
Central Government scholarships 
should not be awarded exclusive
ly to any particular community 
only but they should be thrown 
open to the poor and deserving 
students of all Communities and 
to this end Government should, if 
necessary, bring forward suitable 
legislation to amend the Con
stitution.”

■PiscoirttnwaiMw o f €66at
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Two hours 'have been allotted to 
•.his Resolution and the House had 
approved of it Now, it is 3*15 and 
one hour and forty-five minutes more 
The fym Minister would take about 
20 minutes So, I think, 10 minutes 
would suffice for each hon Member

Shri Jaipal Singh (Ranchi West— 
Reserved—Sch Tribes) May I humb
ly submit that the House has in the 
past—recently—more than once de
parted from its previous decision 
This Resolution is of an order where, 
I think, many would like to partici
pate May I suggest that the House 
do extend its sitting by another hour 
and sit till 6 o'clock to enable more 
Members to take part in the debate7 
It looks innocuous the way it is put 
but it is even more important than 
the Mover of the Resolution himself 
thinks

Mr Deputy-Speaker: There is one 
difficulty that I have got Just now 
this House has approved the Report 
of the Committee on Private Mem
bers’ Bills and Resolutions and no
body stood up or took objection to it

Shri Jaipal Singh It is an after
thought, Sir

Mr. Deputy-Speaker. Then, I will 
also see after some time whether it 
should be extended

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr K. L Shri mail): In that
case I may also be allowed half an 
hour, Sir

Mr Depaty-Speaker Yes, Shri 
B S Murthy

Shri Bangshi Thakur (Tripura—
Reserved—Sch Tribes) rose

Mr Depaty-Speaker: What does the 
hon Member want I can’t hear him

Shri Bangshi Thakor: Sir, I am a 
new Member, I could not follow the 
procedure So, I would like to say 
that we want to say something with 
xegard to tins and 1 want to know 
when we shall be given an oppor
tunity

Students on Community Basts
Mr Depaty-Speaker. The hon

Member is not probably sware that 
every Member has to try to catch the 
eye of the Chairman or the Presiding 
Officer, whoever he may be Besides 
that, he can send in a chit The hon 
Speaker announced this mormng that 
there are printed forms available at 
the Table and any Member who wants 
to speak may express his desire by 
sending that chit

Shri Murthy
Shri B. S. Murthy (Ka kin a da—Re

served—Sch Castes) Mr Deputy- 
Speaker, Sir, this is a very significant 
Resolution and a Resolution which 
will indicate how the mind of the 
Caste Hindu is now being agitated be
cause of a certain moiety of a conces
sion being enjoyed by certain com
munities which have been, for ages, 
submerged under the sm of untouch- 
sbility

This is a question which must be 
given the deepest consideration be
cause, some time ago, you must be 
aware that there was satyagraha in 
Banaras about the entry into Viswa- 
nath temple by Harijans, and the so- 
called orthodoxy opposing that temple 
entry Very recently, you must have 
also read in the papers how 
harassment had gone on unhampered 
in Orissa where thousands and thou
sands of Harijans have been kept in 
concentration camps as it were

Several Hon. Members: Where’

Shri B S Murthy: Well, I have
read in the papers I will come to it 
if hon Members are patient

Then, there are certain Govern
ments which are now trying to 
remove the concessions that were 
given to them by the British Gov
ernment All this indicates that there 
is a change of attitude of the 
society towards certain other com
munities which were unfnr»ift»«i^y 
backward and depressed m society

In this connection, I would like to 
s>ay 1 am not opposed to any poor 
student being given governmental 
help I welcome it because every
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[Shri B. S. Murthy]
student whether he belongs to this or 
•that community is entitled to have the 
maximum benefit from our Govern
ment and also because he belongs to 
the State and he is an asset to the 
nation. In the case of certain com* 
tnumties, it is not mere poverty that 
stands in the way. There are other 
sociological conditions that have de
pressed them for centuries. It is 
because of this that Mahatma Gandhi, 
After his epic fast, created one or two 
organisations for the service of Han- 
jans and later on for the service of 
tne adtm jathx brethren. If you have 
tune to read his writings, Sir, you 
will find that he has indicated that 
these communities should be given 
special preference by the Independent 
India so that the security and safety 
o f the nation will be stabilised. Then, 
there is the question of social justice. 
A poor student of the Brahmin com
munity to which my hon. fnend 
belongs and a poor student of the 
Hanjan community to which I have 
the honour to belong, cannot be on a 
par simply because they happen to 
be poor. I do not think that it is 
social justice done to the Hanjan 
community.

It is a very difficult question and 
my mind is agitated. Therefore, I 
am struggling for expression 
Thoughts are deeper than words and 
feelings are deeper than thoughts. 
You cannot imagine what a Haryan 
feels like even in this independent 
India of today. Is he being treated 
as a human being? Please come with 
me and I will show not only in 
Andhra but in other parts of India 
what the Hanjan feels today Even 
today he is an untouchable, a social 
leper What is being done? How 
long do you want to dilly-dally with 
the question concerning sixty million 
people? Don’t you think that they 
have a heart, a mind or a brain? After 
Gandhiji had given us a conscience 
and a mind and a vigour, I do not 
think it is possible for any society or 
any Government to rule the roost and 
call a Harijan a Harijan. We do not 
want to be called Harijans; we do not

want to remain untouchables, We 
want to merge ourselves into the body 
politic of Hindu society but you are 
not allowing us to do so or you do 
not create opportunities for us to 
come and merge ourselves into that 
bigger ocean of Hindu polity. This 
is nothing but another disruptive atti
tude which has been the ruin of our 
country. I shall not be wrong if I 
say that the day when you outcasted 
the Harijan and called him an un
touchable and sent him out of the 
village and asked him to live away 
the dragon seed of Partition of India 
has been sown and we had to reap 
the consequences in 1947. Do you 
want the repetition of it? So, it is 
high time that this community should 
be given all the possible help in 
order that it may take advantage and 
educate itself and merge itself into 
the greater community of Indian na
tionhood That is the desire of every
one. Therefore, I appeal not only to 
Mr. Mlshra my good fnend but other 
caste Hindu fnends also. They should 
not have this feeling that the Hari
jan is stealing a march over them 
and create bitterness in the minds of 
Hanjan young men Then, it would 
become a very live vulcano and 
things may be beyond our control 

Shri Supakar (Sambalpur): Sir, on 
a point of information. The hon. 
Member just spoke about a thousand 
in Orissa being put in some sort of 
a concentration camp. This is a 
on which we should like to know 
greater details.

Mr. Deputy-Speaker: There are
some amendments notice of which had 
been received from some hon. Mem
bers Are they moving it?

Shri Kamble (Kopargaon): Sir, I 
beg to move:

(l) That in the resolution,— 
for the words, “not be awarded 
exclusively to any particular com
munity only but they should be 
thrown open to the poor and de
serving students of all communi* 
ties”, the following be substitut
ed namely:—

“be awarded to such poor and 
deserving students onl^ whose

DiMontfMKBc* » / 6666
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paren ts/gua rdian 's income does 
not exceed rupee* three hun
dred per month from all sources 
and further the parents/guar
dians and the student concern
ed file alongwith the applica
tion for scholarship a declara
tion duly affirmed in the pres
cribed manner to the effect that 
the parents/guardian/student 
belong to a faith not recognising 
any caste or community"

(li) That in the resolution,— 
after the words "all communi
ties" the words “except the most 
advanced community in education 
for whom a certain quota of 
scholarships be set aside in pro
portion to its population” be 
inserted.
Shri B. K. Gaikwad (Nasik) Sir, I 

beg to move:
(1) That w the resolution,— 

the words “not be awarded ex
clusively to any particular com
munity only but they should” be 
omttted

(ii) That in the resolution,— 
the words" and to this end Gov
ernment should, if necessary, 
bring forward suitable legislation 
to amend the Constitution'* occur
ring at the end be omttted
Shri Thimmaiab (Kolar—Reserved 

—Sch Castes) Sir, I beg to move:
That in the resolution,—

(i) after the word “community” 
the words “except the Scheduled 
Castes and the Scheduled Tribes” 
be inserted, and

(u) the word “only” be omttted.
Mr. Deputy-Speaker: Ail these

amendments are bofore the House 
Shri Frank Anthony (Nominated— 

Anglo-Indians): Mr Deputy-Speaker,
I rise to support the first part of Reso
lution which reads:

"except in the case of the 
Scheduled Castes and the Schedul

ed Tribes students Central Gov
ernment scholarships should not 

.be awarded exclusively to any 
community and these should be 
thrown open to the poor and 
deserving students of all com
munities.”

May I sa'y in passing that I feel the 
hon. the previous speaker has com
pletely misconceived the purport o f 
this Resolution? It specifically ex
cepts the Scheduled Castes and 
Scheduled Tribes. I do not think that 
any unnecessary or unjustified attack 
should be made on the hon. Mover. 
Like all of us, he appreciates the 
special position of the Scheduled! 
Tribes and Scheduled Castes. Nobody 
wants to encroach on that position.

I have attempted to take part in 
this discussion because I wish to give 
the House the benefit of my personal 
experience with regard to what I 
regard as utterly unsatisfactory work
ing of the present arbitrary way in 
which the Central and the State Gov
ernments classify or force people into 
these classifications. The whole policy 
is misconceived and not only wrong 
but it creates a wrong psychology. I 
say this without qualification today 
because of this misconceived policy 
on the part of the Central and State 
Governments, there is a literal scram
ble to be included m the backward 
classes. People today feel that it is 
not only an economic advantage; more- 
than that it is a political prise to be 
classified among the backward 
Once people are included therein, it 
takes the character of a vested politi
cal interest

I will give the House this wnnnpif 
Normally, I do not like to refer to 
matters of sectarian or communal, 
character. But, I want to nnifcrtfa* 
the grievous psychological injury 
is being done by this kind of a policy. 
There is a class of people known a» 
farangis m Kerala. These people have- 
been classified as backward in the * 
past Nobody grudges that I have 
no doubt that they are backward ■«»it 
largely without education. But, fairly
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recently, some people perhaps attract
ed by some of the special safe
guards given to the Anglo-Indian 
community sought also to be classified 
as Anglo-Indians. When the rest of 
jay  community heard of this, they 
were, I think quite rightly, indignant. 
They said: “We have, in the Anglo- 
Indian community poor people, des
perately poor people but is that any 
reason to abandon your self-respect?” 
Is that any reason to claim to be 
classified as backward and get some 
-of the concessions that are given to 
backward people? What has happen
ed now? The spokesmen of these 
Farangis say that the leaders of the 
Anglo-Indian community are depriv
ing the community of glittering 
political prizes. This is not only a 
perverse psychology; to me, it is a 
revolting psychology. And, what does 
the Kerala Government do? The 
Kerala Government immediately en
courages this process, which I regard 
as a process of degradation.

I always thought that the policy 
implicit m this process of recognising 
people as backward was to uplift 
them, to encourage them to shed this 
feeling of consciousness of backward
ness. But, today, instead of shedding 
this consciousness of backwardness, 
because of the Government’s policy, 
this consciousness, this word “back- 
waid” is now becoming a vested 
interest. Wealthy people belonging 
to the so-called backward classes 
insist on being classified as backward.

As I say, what has the Kerala Gov
ernment done9 In order to get the 
votes of these Farangis, the Kerala 
“Government now insists on branding 
my community in Kerala as back
ward. I use the word “branding” 
-deliberately. I regard it as a brand 
of shame Why should ypu brand 
people, who throughout their history 
have nerver been classified as back
ward7 That is why I say that this 
whole policy is misconceived.

If a community is self-respecting 
•and refuses to be classified as back
ward then the poorest sections in that

community are penalised. That is 
why I say that the Only test for giv
ing—I don’t think you should even 
use the word “backward”—people 
some kind of relief—I am excluding 
Scheduled Castes and Scheduled 
Tribes—should be a “means test". 
Why should a person, merely because 
he is bom a Brahmin, Parsi or Anglo- 
Indian, though he may be desparately 
poor be deprived of getting assistance 
from the Government? That is what 
your present policy allows.

I think this “means test” should be 
imaginatively conceived; it should not 
be a sort of flat rate, say, for people 
getting below Rs 100 It the Gov
ernment is disposed to change its 
policy, I think everyone irrespective 
of caste, creed or community should 
agree to a “means test”—I do not 
know whether you should classify 
them as backward; yotl may refer to 
them as “Jess fortunate”—and they 
should all be eligible to get this 
assistance.

Another evil consequence of the 
Government’s present policy is this. 
Small communities cannot get any 
aamlssions into universities and col
leges In Madras a member of my 
community cannot get a seat. Why? 
Because, the Madras State has a high 
percentage of reservations for back
ward classes

Now, look at this position. In the 
Atiglo-Indian community in Kerala 
you may have a person who is a 
lakhpathi. He is branded as back
ward. He can afford to send his child 
to any institution m Europe. Because 
the Kerala Government has chosen to 
brand that community as backward 
he can send his child to Madras and 
get a seat, whereas in Madras itself, 
where the community is not stigmatis
ed as backward, an able boy from a 
very poor family cannot get in be
cause there are no seats left. The 
Madras Government says that there is 
a high percentage for backward 
classes and for other communities on 
the basis of numerical strength with



the result that my community cannot 
bob seal

I appeal to them to seriously con
sider revising this whole policy, be
cause, I say, psychologically it has a 
corrosive effect and in practice it does 
-operate harshly on the really poor 
sections of communities which do not 
happen to get into this backward 
•classes classification.

Shrl Thlmmatah: Mr. Deputy-
Speaker, Sir, Shri Bibhuti Mishra’s 
resolution, though well-intentioned, 
does not suit the existing circum
stances in this country. I do not ques
tion the motive of my hon. friend who 
has just moved the resolution, but in 
his speech he himself has admitted 
that the Scheduled Castes and 
Scheduled Tribes should invariably be 
given scholarships. So, Shri Bibhuti 
Mishra has admitted that to some ex
tent caste has to be recognised in the 
matter of award of scholarships.

Sir, castes exist in this country and 
it will take some years to completely 
eradicate casteism in this country. The 
victims of casteism particularly in this 
country are the Scheduled Castes and 
Scheduled Tribes. There are also 
other castes who are victimised by 
this casteism, of course in a lesser 
degree than the Scheduled Castes and 
Scheduled Tribes.

We have no objection if the students 
of other poor sections are also includ
ed in the award of scholarships. We 
do not say that they should not be 
given scholarships. The difficulty 
arises here because of the limited 
finance and resources of the country. 
Therefore, we have to categorise cer
tain sections of people as backward. 
Certain sections of the people are 
suppressed and depressed, and are 
educationally backward.

In this back ground I think the Con- 
stitution-makers have made a provi
sion ip the Constitution that the States 
should take particular care of the 
Scheduled Castes end Scheduled 
Tribes, and also weaker sections of 
the people, in matter of Education.

jfK/jX Resolution re:

My learned friend, Shri Frank 
Anthony, was just referring to the 
backward classes. Though 1 repre
sent the Scheduled Castes people, as a 
layman I can speak about the back* 
ward classes. As we all know, the 
majority of the people in this country 
are illiterate. Education advancement 
of the people in this country is vary 
poor. In the Constitution also the 
framers of the Constitution recognise 
that certain sections of the people are 
oppressed and suppressed, and there 
are certain sections who are educa
tionally and socially backward.

Therefore, there is a provision in 
the Constitution that the President 
should appoint a Backward Classes 
Commission to go into the question 
and find out which are the sections 
of the people that are educationally 
and socially backward. In accordan
ce with that provision recently the 
Backward Classes Commission was 
appointed and they also published a 
report. Therein they have recom
mended certain sections of the people 
who qre entitled for scholarships and 
educational encouragement.

If we really want to encourage the 
weaker sections of the people to get 
education, certainly we will have to 
say that such and such sections of the 
people are backward, such and such 
sections are Scheduled Castes and 
Scheduled Tribes and so on. This 
is the practical way of doing things 
towards bringing about advancement 
of certain sections of the people in 
this country. I do not object to other 
poor boys from advanced sections of 
the society being given scholarships.

On hearing the speech of Shri 
Bibhuti Mishra I feel that he is igno
rant of certain facts. He said that 
even poor boys in the backward 
classes and Scheduled Castes are not 
getting scholarships.. Scholarships are 
distributed only on the basis vt 
poverty and merit among the back
ward classes. Only for Scheduled 
Castes and Scheduled Tribes scholsr- 
ships are given without Considering 
their merit or poverty because Uvey 
are generally very poor.
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and the number is also very limited.
Under the Central scholarship 

scheme this year I found that more 
than 5,000 students belonging to the 
backward classes are going without 
scholarships, because their number 
is very big and our finances are limit
ed. Shri Bibhuti Mishra wanted to 
know whether scholarship is given on 
the basis of poverty. I want to submit 
that here also it is given purely on 
the basis of poverty. If my friend 
looks into the application forms, the 
Education Ministry has noted down 
persons getting Rs. 150, persons get
ting Rs. 300 and those getting above 
Rs. 400. Those who get above Rs. 400 
are not entitled for scholarship. 
Therefore, these scholarships are en
tirely given on the basis of poverty. 
Therefore, Shri Bibhuti Mishra’s ob
jection that even in the backward 
classes and the Scheduled Castes and 
Scheduled Tribes, the poor boys are 
not getting scholarships does not, I 
think, hold any water at all.

Shri Bibhuti Mishra: I do. not
object to anybody getting Scholarship.

Shri Thimmaiab: There is one more 
point, Sir. There are other scholar
ships which are given not on a com
munal basis. There are merit scholar
ships, public school scholarships, 
research scholarships in humanities, 
scholarships for higher studies, etc. 
All these are not given on communal 
basis, and they are given only on the 
basis of merit. I do not think any 
scheduled Caste boy or a tribal boy 
is getting these scholarships at any 
time, because they are not given on 
the basis of poverty. There are some 
other scholarships also such as modi
fied overseas scholarships, central 
scholarships for foreign languages, 
etc. Like this, there are 40 scholar
ships now under the Education Minis
try. They are given not on a com
munal basis but they are entirely 
given on merit basis. Therefore, I 
submit that the Government’s policy 
regarding the allotment of scholarship 
Is entirely practical and is entirely 
justified They are entirely justified

in awarding scholarships on the basis 
of caste and certain other scholarships 
on the basis of merit because, one 
must think in a practical way and 
one should also think of the back
ground in which these backward 
classes exist today. I

If dofnocracy were to be successful 
in this country, I think, the majority 
of the people who. are illiterates are 
to be educated. Of course, I do not 
object again that the poorer boys of 
the higher castes, the advanced 
sections of the people, so to say, 
should not get scholarships, but 1 
have no objection if the Education 
Ministry says, if it has got sufficient 
funds, "I am prepared to give scholar
ships to all the poor students in this 
country.” Then, I shall be the first 
man to be very happy.

Shri Bibhuti Mishra also admits 
that the finances of this country are 
limited. Therefore, I think that at 
least for some years to come, and till 
these backward classes ceme up to 
the level of others, educational and 
social, these scholarships are to be 
awarded on communal basis. It does 
not mean that we are communal- 
minded. I am speaking particularly 
about the Scheduled Castes and Sche
duled Tribes. They are the victims 
of communalism; they are the victims 
of casteism. I think it is not at all 
communalistic on their part if they 
claim scholarship on communal basis, 
because, in the interests of the coun
try and in the interests of democracy, 
I think these scholarships are to be 
continued for some years at least on 
the communal basis, so that the whole 
country can get educated and come up 
to the level of the educated, advanced 
rcrtions of the people in the country.

Shri Jalpal Singh: jjtlr. Deputy*
Speaker Sir, as I said on an earlier 

occasion, on the face of it 
this resolution appears W  be very 

innocuous, but when we go to examine 
the financial implications of this reso
lution. it is not so innocuous 
as the mover has tried to make
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it out Normally, a resolution lika 
would prirna facie get my sup

port because we are pledged to be a 
welfare State where every section of 
the Indian community has to be 
looked upon with respect and where 
we do not have to think of water
tight compartments But mv hon 
friend, the Member from Bagaha has 
to realise why the Constitution- 
makers provided certain safeguards 
in the Constitution It was a mathe
matical problem This country is a 
vast one and there are various ins
tances in the Indian community of 
utter helplessness, more especially 
among the Scheduled Castes and 
Scheduled Tribes in particular

Sir, you will remember that when 
the Central Government first appoin
t s  the Central Scholarships Com
mittee, the funds were set apart only 
for the two groups—the Scheduled 
Castes and the Scheduled Tribes— 
but the great and noble soul, Thakar 
Bapa, appeared on the scene and 
brought in a third very numerical 
group of the Indian community, 
namely, the other backward classes 
Onginally, these were not meant to 
be included The amount that was 
sanctioned by the Government re
mained the same, but instead of the 
original amount being shared only 
between Scheduled Castes and the 
Scheduled Tribes, these two sche
duled classes had to be deprived of 
a certain amount of it, so that the 
other backward classes could be 
given something

Now, we have to examine this and 
analyse the position We have no 
objection whatever if any rich man 
gets a scholarship, and we have no 
objection whatever if the finances of 
the country can stand it But the 
whole question is, first things should 
come first, I think we had better 
look at it from that point of view 
Take the question of the Scheduled 
Tribes I hope the House will forgive 
me if I speak specifically about the 
Scheduled Tribes When the Consti

tution was made, what was their 
number9 248 lakhs Then the Presi
dent's Order came iti, and the 248 
lakhs became 169 lakhs Nearly a 
crore of them disappeared by some 
President’s Order What has hap
pened’  The people of the Scheduled 
Castes and the Scheduled Tribes that 
were scheduled previously got pre
cluded from the schedule and were 
thrown into this quagmire of the 
other backward classes, with the 
result that today they get nothing 

I have to point out this because 
people thmk that every applicant 
from the Scheduled Tribes is get
ting a scholarship That is not true. 
Go to Assam Now, all the Sche
duled Tribes people who migrated to 
Assam tea gardens from Chattisgaxb 
and Orissa and South Bihar are other 
backward classes among the general 
population there So, if they 
go and settle there, it means they are 
deprived of the spirit of the safe
guards of the Constitution That is 
a very important factor 

Dr K L Shrimali: I would like to 
correct the hon Member As far as 
the Central Government scholarships 
are concerned, during all these years, 
there has not been a single student 
who was eligible to get the scholar
ship and who has been refused 

Shri Jaipal Singh: I am afraid the 
hon Minister is grievously wrong in 
his statement What I have been 
trying to point out is the mischief 
that the re-scheduling has^done, and 
it has put out of reach millions of 
Scheduled Tribes I am talking not 
of the Scheduled Tribes now, but of 
the tribes who have been put out of 
the schedule and who, technically 
and constitutionally, were among the 
Scheduled Tribes, have now become 
part of the other backward classes, 
as in the case of Assam Why are 
there not so many reserved seats in 
Assam7 Look at the tribal figures 
there They are out of the schedule 
and there are no reserved seats for 
tribal people m the tea gardens It 
is a mathematical problem. Some «f
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these things have been done deliber
ately.

In my own State, in the State of 
Bihar, in 1941, there were 51 lakhs ' 
of Scheduled Tribes. What is that 
figure today7 Let the hon. Minister 
find it out for himself. What is hap
pening or what has happened to the 
others? Have they died out? Whpt 
hue happened to them? How" TSre 
they getting these educational facili
ties? I have no objection whatever 
if the Scheduled Castes and the Sche
duled Tribes in no way get lesser 
safeguards than they are getting 
now. If that is the position, I would 
go all out in support of my hon. 
friend, the Member from Bagaha. 
But, if the House accepts the financial 
implications of this scheme, it means 
that it >3 going to cripple the safe
guards that the Scheduled Tribes are 
getting at the present moment, and 
for the matter of that, the other 
backward classes who have been 
brought within this reach. It is on 
that score I feel that I must oppose 
this resolution, because it is a ques
tion of degree. There are backward 
people in every community. There 
are backward Kashmiris. So, should 
the Scheduled Tribes get less? There 
are backward pandits. So, the Sche
duled Tribes shou’d get less! Is that 
the argument that my hon. friend,« 
the Member from Bagaha, is trying 
to propound?

Sbri Raaga (Tenali) Bhagat?
Shri Jalpal 81ngh: I am sorry that 

my hon. friend Shri Ranga does not 
know the geography of Bihar. Shri 
Bibhuti Mishra is an hon. Member 
duly elected by the electorate of 
Bagaha in the State of Bihar. I 
would like to assist my hon. friend 
from Bagaha in his project, if he 
will spport me in the counsel I wish 
to give boldly to the Treasury 
Benches, that are mostly empty s' 
the present moment I am sorry the 
hon. Leader of the House is not pre
sent. There is one way of solving 
this very big problem in 
this country and that is to make

prohibition and temperance a purely 
central subject, to lift prohibition 
throughout the country and use that 
revenue for giving scholarships.

Shrl Narashimhan (Krishnagiri): 
Is the hon. Member in order in mov
ing out of his seat while speaking?

Shrl Jalpal Singh: I have not
followed the hon. Member's interrup
tion.

Mr. Deputy-Speaker: The interrup
tion that does not reach the Member 
speaking is not intended for him; he 
should not mind that.I

Shri Jaipal Singh: I thought I would 
be benefited by his humour. The hon. 
Leader of the House has himself said 
again and ag*in that prohibition will 
not work in the tribal areas in parti
cular. It is not working anywhere.. . .

Shri Achar (Mangalore): On a point 
of order, Sir, Is a discussion on prohi
bition relevant to the debate?

Mr Deputy speaker: Where is the 
point of order? The hon. Member 
was making out a point that if prohi
bition is removed, that revenue may 
be made available for scholarships.

Shri Jaipal Singh: I am prepared
to lend weight to this resolution by 
providing the wherewithal with which 
the idea may be implemented. In case 
our opposition to the resolution should 
be misunderstood, let it be clear in 
the minds of others that we do not 
want to stand in the way of other 
people also going ahead. That is not 
the issue. I agree that the real thing 
should be to have a means test even 
in the case of Scheduled Castes and 
Scheduled Tribes.. . .

An Hon. Member: Among themsel
ves.

Shrl Jalpal Singh: That is not being 
done at the present moment J know 
it for a fact that there have been many 
many instances where scholarships 
need not have been awarded. I aay 
that as one who has set his own exa
mple. I had been a member of the 
scholarship committee for several 
years. My son would have got a 
scholarship, but X would not take It
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But what is happening today? Blindly 
the Education Ministry i» awarding 

That money could go
much further.

Lastly, I would say that this resolu- 
tion can be accepted hy us only il t o  
hon. Member convinces us, or the 
Treasury Benches can tell w, that 

funds will be provided for 
this particular purpose so that others 
may also toe included and so that the 
present recipients of the benefits wiU 
in no way be hampered in the benefits 
they are getting.

Shri Ayyafcannu (Nagapattinam— 
Reserved—Sch. Castes): Mr. Deputy- 
Speaker, if scholarships are to be 
awarded to the Scheduled Castes only 
through open competition, I am afraid 
that they will never be able to get 
any scholarships at all, because since 
time immemorial they have been •up- 
pressed. Their dwelling places are so 
bad and the environments and cir
cumstances m which they live are 
preventing them from learning any
thing.

Apart from that, I believe In the 
matter of intelligence inheritance is 
one of the main factors. If inheri
tance is accepted as one of the main 
factors, I am afraid the Scheduled 
Castes students cannot inherit any
thing from their poor parents. They 
are horn in a poor family, brought 
in a ckeri and say so. In these cir
cumstances, naturally these students 
cannot compete with other students 
from advanced communities.

I want to bring to the notice of the 
House that the Scheduled Castes pefl- 
ple as a whole are very poor people. 
Even in the backward communities 
in India, we can find samindars, big 
business magnates and landlords, but 
unfortunately, in the Scheduled 
Castes community, except late Dr. B. 
R. Ambedkar, who left Rs. 5 lakhs 
behind him, nobody is having so 
much fortune. So, the community as 
a whole can be considered a poor 
community and they may be given 
scholarships. If it is left to open com
petition, I an afraid they cannot at 
all come forward.

In every field of activity, flu 
Scheduled Castes are not at all com
ing forward. Only in the edttcatlwial 
field and in Government services, just 
now they are coming up, because of 
the special protection and special con* 
cession given to them. In these at 
Jeast, they just on the onward march 
In the field of business, industries and 
other fields, I believe they have not 
made any progress; I can boldly say 
that the progress is zero. When that 
is the case, I believe that this conces
sion should be continued. As a spe
cial case, the Scheduled Castes peo
ple should be given special protection. 
All the students belonging to this 
community should be given this con
cession for some more time. This 
concession should be continued until 
they come on a par with the other 
advanced communities.

Shri Sangaana (Koraput—Reserv
ed—Sch. Tribes): When the whole 
country is anxious to uplift the Hari- 
jans and adivasis, I think this resolu
tion cannot withstand the force of such 
public opinion. Education is a re
deeming factor in the socio-economic 
conditions of the adivasis and Hait
ians. Unless the Government at the 
Centre and the States give further 
amounts for the education of these 
people, they cannot be lifted up. In 
the absence of education, no amount 
of efforts will be fruitful. Unless the 
adivasis and Harijans are economical
ly sound, they cannot uplift them
selves to the higher plane of society.

In the tribal areas, the people are 
so backward that in certain regions 
they move about naked.- People look
ing at them will form ad impression 
that those people are the true speci
mens of the primitive and prehistoric 
age. When such is the position, I 
think education must be given to 
them. Education means nowadays 
money. Unless money is available, 
no amount of efforts will enable the 
advasi students received education In 
the proper way.

Besides scholarships and othes 
things, mid-day meals are also given. 
Because {he adivasis are so backward,
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m order to bring them forward into 
the civilised fray of life, even sweet
meats and other attractive things are 
served at the schools When such is 
the position, I am under the impres
sion that this resolution has no place 
I think this resolution is the outcome 
of a sense of frustration, envy and 
what not This resolution must be 
rejected with all the force that the 
House can command

In the absense of education, som^ 
other social evils are also prevalent 
in the adivasi community On account 
of their uncivilised and primitive life 
there was human sacrifice also The 
practice of human sacrifice was so 
much prevanlent that the British
Government had to take drastic mea
sures to control it Even now m some 
tribal aieas there are animal sacri
fices The animals are sacrificed even 
whin thcv aic moving and running 
about When that is the position, I 
think this resolution will be hitting 
a hard blow at the very root of the 
schemes of civilisation

When the Government of India is 
giving so much money for the uplift 
of the Adivasis and Hanjans, it is 
only education that would help the 
implementation of the schemes In 
the absence of education, no amount 
of money will be able to make the 
people enlightened
16 hours

In the present system of Govern
ment, education plays an important 
part What, after all, is democracy? 
Democracy, will thrive on persuasion, 
discussion and conviction Unless a 
man has got sufficient education and 
enlightenment he will not be in a 
position to sit across the table, dis
cuss problems and come to any set
tlement If Shn Bibhuti Mishra’s 
Resolution were accepted, all these 
schemes which the Government of 
India and the State Governments are 
formulating for the uplift of the Adi- 
vasis and Hanjans will have to be 
kept in cold storage In these circums
tances this Resolution cannot be ac
cepted by the House

Moreover, unless educational faci
lities are forthcoming, I am afraid, 
the Adivasis and Harijans who are 
in a tight corner, will have to adopt 
some other means to make themselves 
enlightened It is a matter of perso
nal experience that wherever these 
people are living by themselves in 
their natural way, they are most back
ward The moment they become 
Buddhists or Chnstians, they become 
enlightened The people in the 
N EFA  area, as a matter of fact, 
must be living m an uncivilised way 
Most of them are Christians and so 
they are better If this Resolution 
is accepted, I fear, the Adivasis and 
Hanjans will be driven to the neces
sity of adopting some other religion 
which is not quite germane to the 
well being of the Union of India

Education makes the people more 
enlightened so that they could not be 
exploited in any way economically 
In the abscnce of education in the 
Tribal areas people are so much ex
ploited by the people of the plains 
Unless these Adivasis are educated, 
they will not be in a position to 
move with the other plains people and 
woik hand in hand and shoulder to 
shoulder with them

Government should give not only 
scholarships at the present level, but 
increasing amounts of scholarships 
The condition of the people is so 
backward that not only have they to 
be enlightened educationally, they 
have also to be educated socially 
Owing to the absence of education, in 
the social field also their position is 
bad. In every way, the Resolution 
cannot be accepted The level of 
scholarship which is now being given 
to the Adivasis and Hanjans for edu
cation must be raised to a very great 
extent so that they can ccsne up to 
the level of the other sections of the 
community

«rt*w (favrr*r^) A kr

"T flPTT I  T O
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Mr Chairman: Shri Barman

Shri B K Gaikwad: On a point of 
information Generally speaking, the 
procedure which is observed in every 
House is that the Mover is allowed 
to speak first and then those who 
propose amendments are allowed to 
move the amendments and speak and 
explain why they have proposed the 
amendments Other speakers can 
support or oppose the amendments 
But here I see that those have tabled 
the amendments are not allowed to 
speak and others are allowed to speak 
without having heard what the movers 
of the amendment have to say. It 
would have been better if this pro
cedure had been adopted which is 
followed everywhere.

Mr Chairman: Whatever the proce
dure may have been in other House*, 
we more or less subscribe to the con-*' 
vention here that the amendments 
are taken as moved,1 and merely be
cause somebody has submitted an 
amendment, it does not give him any 
priority in the matter of catching the 
Speaker’s eye.

Shri Barman: The resolution moved 
by Shri Bibhuti Mishra gave us the 
indication that he was for discontinu
ing the grant of scholarships to stu

dents community-wise, but while 
moving his resolution and speaking 
on it he has clearly stated that so far 
as the Constitution is concerned, he 
has no objection to give the scholar
ships or the advantages of stipends to 
the Scheduled Castes, Scheduled Tri
bes or the backward classes. There
fore, he contradicts himself again 
when be says that if for that purpose 
an amendment of the Constitution is 
necessary, that also should be done. 
Since he says that all the scholarships 
or advantages that are now being 
given to the Scheduled Tribes. Sche
duled Castes and backward classes 
should be given and he has no 
objection to that, where is the neces
sity of amending the Constitution. 
From all this, the contradiction bet
ween his resolution and his statement 
before the House I presume that Shri 
Mishra’s idea was to give scholarships 
to all poor boys who are not entitled 
or eligible to scholarships under the 
present scheme If that be so, cer
tainly every Member of this House 
will give him full sympathy, provided 
the Minister in charge of Finance has 
got sympathy for his resolution.

After hearing some of the Member*
I thought I should say a few words. 
Shri B S Murthy in his speech has 
cast a reflection on the Hindu com
munity I think in his exasperation 
arising out of many circumstances 
and all this past history he has said 
something which he did not really 
mean We realise we are enjoying 
these advantages not because the 
Members of the presexlt Parliament 
have provided them, but because it 
has been provided in the Constitu
tion itself, and that Constitution has 
been framed by the people of this 
country, the intelligentsia of this 
country and those who devoted their 
lives for the freedom fight So, un
less the country, unless the intelli
gentsia, unless the leaders of the 
country were sympathetic towards 
the Scheduled Castes, Scheduled tri
bes and the backward *1t o t .  
who are below, such a 
could not have been framed. A ^| *tn 
now we have seen that so I k  as the 
finances of the country permit, the last



6689 Resolution re: 2 AUGUST 1987 Dkcontinttenet of 6690
Grants of Scholarships to

Students on Community Basis
[Shri Barman]

Parliament and also this Parliament 
has granted more and more money 
for these people. Therefore, to make 
such an accusation or impute such a 
motive is not fair.

As regards the Mover, as I have 
just now said, he has some other idea, 
but he did not frame his resolution 
accordingly.

There is only one other thing I 
want to mention. Perhaps Members 
may think that in the course of these 
few years after .independence, the 
Scheduled Castes, the Scheduled Tri
bes and the backward classes have 
madf so much progress that perhaps 
there is no necessity to give this sort 
of scholarships to them in this liberal 
manner. In order to dissabuse the 
mind of any hon. Member who might 
have such a misconception, I simply 
read out one or two figures from the 
Government brochure that I hold in 
my hand. Prior to 1955, it 
was found that though the 
scholarships were given liberally 
to the Scheduled Castes and 
to the Scheduled Tribes, it was not 
possible for many of the students to 
get admission in the colleges, after 
they had matriculated, because of 
their proverty. A boy may be meri
torious, but he cannot seek admission 
in a college and pay the admission 
fees and other things, because of this 
apprehension that if he does not get 
the scholarship, he may have to dis
continue his studies. After getting 
the facts, the then Secretary to the 
Ministry, Shri Humayun Kabir writes 
in the preface to the third edition of 
*1955—Brochure on scholarships’:

“I am glad to report that as early 
as in the middle of July, 1955, Gov
ernment was in a position to announce 
that they undertook to award scholar
ships to all eligible Scheduled Caste 
and Scheduled Tribe candidates.”

So, Government themselves had 
found that owing to the poverty of 
these two classes, even meritorious 
Students dM not seek admission in the

colleges, unless their getting {he scho
larships was very sure. In the last 
line of the preface, Shri Humayun 
Kabir adds:

“This, 1 am sure, has helped a large 
number of students belonging to those 
classes in securing admission to insti
tutions.”

So, we find that a liberal treatment 
to the Scheduled Castes and Scheduled 

- Tribes was found necessary even as 
late as 1955.

Today, in the year 1957, it is quite 
unintelligible to us how one can think 
of withdrawing any of the concessions 
that had been conceded just a year 
back. And what are the figures? 
According to the 1951 censsus, out of 
36 crores of people, the Scheduled 
Castes formed more than 5 crores, and 
the Scheduled Tribes formed about
2 crores. I am not counting those
who have been left out now, as has 
just now been stated by my hon. 
friend. From the number of students 
that got scholarship in 1955, you can 
realise how far they have advanced 
in education. I am referring to post
graduate studies, and post-matricula
tion studies that is, college education. 
In 1954-55, the total number of 
scholarships, that was granted to the 
Scheduled Castes was 25,000; out of 
that, 16,000 were fresh ones, and 
about 8,800 renewals. As regards the 
Scheduled Tribes, the total number 
was about 6,000; about 4,000 were 
fresh, and about 2,000 renewals. So, 
in the whole of India, out of a popu
lation of more than 7 crores, only 
about 30,000 students were there, who 
could get post-matriculation educa
tion. Is that any indication at all 
that these communities have, in the 
course of these few years, advanced 
to such a stage that there should be a 
change in this liberal method of grant
ing scholarships to them? I am sure 
any hon. Member can say that nothing 
has happened or nothing has been 
done which can induce us to make 
any change in the process of giving 
liberal scholarships to thesa two 
classes.
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As regards the backward class**, it 
ta only th« students who secure a first 
division, who are getting scholarships 
now, not all the students who are poor 
are given scholarships. If this can be 
liberalised to a greater extent, that 
would be better, but that depends 
upon the financial position.

I submit that my hon. friend, the 
mover of the resolution, has contra
dicted himself while making his 
speech,; he has contradicted what he 
has stated in his resolution. I hope 
he will withdraw his resolution, be
cause he has not substantiated what 
he has written in his resolution, in his 
speech.

Shri B. K. Gaikwad: I have moved 
two amendments to the resolution, 
moved by Shri Bibhuti Mishra. I have 
listened to the speech of my hon. 
friend very carefully. When I heard 
his speech, I was of the opinion that 
he could not be the mover of this 
resolution, that Shri Bibhuti Mishra 
and the drafter of the Resolution must 
be. two different persons. For, in his 
speech, he has clearly stated that he 
is in iavour of scholarships being 
given to Scheduled Castes and 
Scheduled Tribes and to other back
ward classes too. He now wants the 
concessions to be given to other poor 
people in order that they might be en
abled to proceed with their education. 
But if you read his resolution, you 
will find that it has the effect of tak
ing away the concessions which are 
already being given to the Scheduled 
Castes, Scheduled Tribes and other 
backward classes.

That is the reason why I have mov
ed these two amendments. After 
hearing the speech of my hon. friend, 
the mover, I feel that he can conven
iently accept the amendments moved 
by me; if the amendments are accept
ed, then there will be nothing more 
to be said about it.

In this connection, I want to point 
out a few things. Every speaker has 
said that whatever concessions and 
facilities are given to the Scheduled 
Castes and Scheduled Tribes should 
be continue*9 I would like to draw

your attention to the provisions made 
in the Constitution in this regard by 
Baba Saheb Dr. Axnbedkar, namely 
that the Scheduled Castes and 
Scheduled Tribes should be given 
certain concessions and facilities* so 
far as education and other things are 
concerned.
16. 29 hrs.
—  I S h r i  B a r m a n  in  the Chair]

Now, why were these provisions 
made in the Constitution?

There is some history behind it.
It 1 not only because that they were 

treated as untouchables and hence 
these concessions were given, nor 
becau^c they come from the Hindu 
fold. The history behind it is this. 
According to our puranas and shastras, 
those who are treated as Scheduled 
Castes today were treated as Atishud- 
ras or chandalas in the past If you 
refer to the Manusmriti and some of 
the puranas of the Hindu religion, 
you will find that there are certain 
provisions made to the effect that no 
chandaia or atishudra should be given 
a n y  education; there was no equality 
of a n y  sort. Besides, they were 
debarred also from getting education. 
Owing to the short time at my dis
posal, I am not in a position to quote 
the slokas of the Manusmriti, but it 
is stated there that if any atishudra 
or chandala learns anything, his 
tongue should be cut. In this way, 
there are several other punishments 
given there. I do not want to men
tion them here.

I do not want to find fault with 
anybody or with any religion now. 
But the thing is this, that for cen
turies together these communities 
were put down. You will find that 
the drafter of the Constitution, Sr.

, Babasaheb Ambedkar, when he was 
receiving his secondary education, 
he was not allowed to learn, sanskrit, 
at Satara. The Shastri, the class 
teacher did not teach him Sanskrit 
only because Babasaheb had come 
from a Scheduled Caste family.

Even in these day* you will lad  
the same thing. If Scheduled Cut*
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man goes in any village, the Bhataji 
or Brahmin priest oi the village, If 
he has been reading tome religious 
puranas, and Ji he see* him, will cease 
reading Why? Only due to the fket 
that the Manu Smnti has said that 
these people should not be given any 
kind of education What is there in 
these puranas, we know very welL 
This is the mentality of the people 
in villages

Of course, there is no complaint as 
regards people residing in cities But 
you will find that in the villages, 
where 80 per cent of the people are 
residing, their mentality is such 
For centuries together these com
munities—Scheduled Castes, Schedul
ed Tribes and backward classes and 
people living in hilly tracts—have
not been cared by anybody for their 
uplift That is why, in order to com
pensate for this, these concessions 
were given to them, and it was said 
that these concessions would continue 
till they come to the level of the other 
communities

Now, the question before us is as to 
whether these communities have now 
come up to the level of the other com
munities Many people say that the 
Scheduled Castes and Scheduled Tri
bes people have received concessions 
and many of them are educated. But 
you will find from the Report of the 
Commissioner for Scheduled Castes 
and Scheduled Tribes that whenever 
there is a question of appointing 
candidates belonging to these com
munities to Government posts, it is 
said that no statable candidates from 
these communities are coming forth.
So no posts were filled in by these 
candidates Why is this so? Because 
these communities are still backward 
Why are they backward? Because 
they have not come up to the level of 
the other communities

So it is the bounden duty of the 
Government to see that these people 
come up to the level of the other com
munities. For that, the educational 
facilities should be continued.

If you go through this 
you will find that it says that (he 
concessions which are given to the 
Scheduled Castes, Scheduled Tribes 
and gackward classes should be 
away and everybody should be treated 
on an equal footing, and hence ffqVw 
who come from poor communities 
should be awarded free studentship* 
etc I have nothing to say if Govern
ment are in a position to provide 
scholarships to all those who come 
from poor families Of courie, Gov- 
eminent should provide it We have 
got a soft comer for them We will 
support it But if you just read my 
amendment, you will find that I seek 
to take out that portion of the Reso
lution which asks Government to 
amend the Constitution If Govern
ment are prepared to accept the 
Resolution in the amended form and 
give scholarships to all those who 
come from poor communities, I have /  
nothing to say, but the constitutional 
provisions m favour of the Scheduled 
Castes and Scheduled Tribes should 
not be touched That is the intention 
of my amendment

Since there is not much time, I will 
just conclude But before concluding;
I will again say that this is the posi
tion and this House should reject the 
Resolution as it is worded But if Shri 
Verma accepts my amendment. .

An Ron Member: Shri Mishra

Shri B. K Gaikwad: Shri Mishra 
from U P (An Hon Member: From 
Bihar)—I come from Maharashtra; 
that is why it is difficult to pronounce 
his name—if Shri Mishra from Bihar 
accepts my amendment, I will have 
nothing to say against it

Before 1 sit down, I will malr̂ > one 
request to many friends of ours who 
are sitting opposite They call the 
Scheduled Castes people as Harijans, 
They were considered untouchables.
If you call them Harijans, it 
'sons of God*. Hiey are sons of God, 
but they were treated as untouchables 
So you have polluted the won! 
‘Harijan'.
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Shri Thhnmajah: Suggest 1 better 
name

Shri b. K- Gaikwad: It you want to 
remove untouchabllity, the better 
course is not by giving sweet names 
If you want to solve this problem, 
do not call these people by sweet 
names only They are treated as 
slaves If it is so then tell a slave 
he is slave and he will revolt

Mr Chairman: The discussion began 
at 15-00 hours There are just about 
25 minutes left

Shrl Jalpal Singh: I had the im
pression that the Deputy-Speaker w m  
having after thoughts about time 
allocation

Shrl B C Kamble: We support
what Shn Jaipal Singh says There 
should be extension of time

Mr Chairman: So I ask the House 
This is the position Unless the House 
agrees to extension of time We cannot 
sit beyond 1730 hours

Shrl Jalpal Singh: I move for exten
sion of the sitting till 18 00 hours

Mr Chairman: Is that the desire
of the House9

Some Hon. Members: Yes
Mr Chairman: Then it is extended 

upto 18 00 hours

Shrl Mahanty (Dhenkanal). When 
will the next Resolution on the Order 
Paper taken up, Sir9 Does it mean 
that that Resolution will not be taken 
up today?

Mr Chairman: How can it be taken
up today7

Shrl Mahanty: I want to know
what is the position

Mr Chairman: If we continue till 
1800 hours with this Resolution, then 
we exhaust the whole time But if 
the House desires, the next Resolu
tion can just be moved That will 
depend

The Prime Minister and Minister «t 
■sternal Affairs (Shrl Jawaharlal 
Nehrn): This Resolution is really in

charge of my colleague who, no 
doubt, will speak on it at the end of 
the debate As apparently you are 
extending the time, if the House so 
desires, naturally we have no objec 
tion to that Bat I thought that 
perhaps it might be worthwhile for 
me to state right at the outset what 
the Government's view is in regard 
to this Resolution

I have no doubt that the hon 
Member who has brought forward 
this Resolution meant welL But I have 
also no doubt that this Resolution, 
as it is framed, is wholly unacceptable 
to Government, unacceptable for a 
variety of reasons, because, firstly, it 
indirectly does touch on certain pro
visions of the Constitution—and it is 
not right to do so directly or indirect 
ly Secondly, it does, directly oz 
indirectly, tend to limit perhaps the 
special amenities or privileges—call 
them what vou like—which have 
been provided in the Constitution and 
by other legislation for the Scheduled 
Castes

Now, on no account are we prepar
ed to tamper with those provisions 
a& they are, Whatever legislation we 
may bring forward for others, that is 
another matter We recognise fully 
and completely that there are many 
people m this country who deserve 
help for education or other purposes 
But however that may be and how
ever that may be dealt with in other 
ways, we do not wish to deal with 
it by limiting in the slightest the 
degree'•the special amenities provided 
m the Constitution to the Scheduled 
Castes

Therefore, we are unable to accept 1 
this Resolution Indeed, I would ask 
the hon Member who has moved it 
not to press it

Shrl Shree Narayan Das" (Dai- 
bhanga). May 1 submit that it has not 
so far been supported in the speeches 
that have been made and I  ftinV 
there is no necessity for spending 
time

Mr Chairman: Hon. Membext have 
to express their views Thera arc so 
many names with me. The Housa hat 
already decided to extend the
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Shri Manay: In view of what the 
Prime Minister has said, please as
certain from the hon Member 
whether he intends to press his 
Resolution

Shri Supakar: If the mover with
draws, then, there will be no necessity 
to prolong the discussion

SRTwfer *r JTJfta in n  *Tr
v n  *r*irr t

fcft fim  A Tpsfr 
wt<t vt Tr?r ^  gi
Mr Chairman. First of aU, I have 

to put the amendments to the House
Shrl Supakar Jf the origtnal Reso 

lution itself is withdrawn7

fa«r =T*p-’fa  m ?? 
iJfT 3T̂ T9 <?*T V l5n» TT̂ - f w
r̂rî tr i
Mr Chairman: According to our

Rules, when amendments have been 
moved they have to be put to the 
House before fhe mam resolution is 
put

An Hon Member Has leave of the 
Hjuse been given to withdraw the 
resolution’

Mr Chairman* We are ascertaining 
the wishes of the House

Shri B C. Kamble So far as the
amendments are concerned, thos~ 
who have tabled them had not the 
opportunity to say anything Fnei e- 
fore if their amendments are put to 
the vote, they will be put before their 
points of view are placed before the 
House

Mr. Chairman. It is not possible 
that every hon Member who has 
tabled an amendment could &e given 
tune to speak on it That is not 
possible.

Shrl B C Kamble. Can there be 
putting of an amendment to the vote 
wjuoh has not been discussed7

Mr. Chairman: If the hon. Member 
doe* not want to press his amendment

he can ask the permission of the 
House to withdraw it Now, I mil pvt 
all the amendments to the Resolu
tion

Shri Naushir Bharucha (East Khan- 
desh) My submission is that the 

,  procedure should be as laid down 
m Rule 180(2)

“A member who has moved a 
resolution of amendment to a 
resolution shall not withdraw 
the same except by leave of the 
House ”

I take it, Sir, that the intention of 
the Mover i«, to withdraw the .'esolu- 
tion That has to be put to the 
House

Mr Chairman It is for the mover 
o f  the amendment to say

Shri Naushir Bharucha: As the
Movci of the Resolution he has to 
say

Shri B K. Gaik wad: Unless and
until we know what is in the mind of 
the Mover of the resolution, how can 
we withdraw our amendments7

Shn Jawaharlal Nehru The posi
tion is this The mover has said that 
he wishes to withdraw his resolution 
The wishes of the House may be as
certained If the resolution goes, the 
amendments also go

Shrimati Rena Chakravartty (Basir- 
hat) According to our Rules, there 
is a peculiar position Our Rule 
clearly says that with the consent of 
the House any motion can be with
drawn but there is a proviso.

‘ Provided that if an amendment 
has been proposed to a motion, 
the original motion shall not be 
withdrawn until the amendment 
has been disposed o f"
Shri Naushir Bharucha: That relates 

to motions only and not to resolu
tions

Mr. Chairman: Order, ordar.
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Shri K. U. Parmsr: (Ahraedabad— 
Reserved—Sch Castes)* Why should 
we bar the people who have moved 
amendments to withdraw them if it is 
their intention7

Mr. Chairman: Anyhow I will put 
all the amendments that have been 
moved

Shri Thimmaiah: Sir, some of us are 
withdrawing our amendments

Shri B. K. Gaikwad: If the mover 
m going to withdraw his resolution 
we may withdraw our amendments

Mr. Chairman: Order, order, I pro- 
Dose this course

Shri Jaipal Singh: Let the mover of 
the resolution just have 5 minutes for 
his say He has asked for it After 
all this criticism let him have his say 
After that those who have moved the 
amendments may withdraw them

Mr. Chairman: Order, order I am 
not going to allow further discussion 
I will a&k Shri Mishia to make hib 
leply

Shn Jaipal Singh. Before he rises to 
have his say, I want to say something 
which is very relevant to the posi
tion which has been created The 
mover of the amendment has just 
now tried to convey that if he gets an 
assurance from the hon Member from 
Bagaha that he would withdraw his 
resolution, he would withdraw his 
amendment That is material That 
changes the situation altogether

Mr. Chairman. Is that the view of 
the hon Member Shn Gaikwad7

Shri B. K. Gaikwad* Yes, that is 
what I have said just now

Shri B. C. Kamble. In one single 
<entence my submission is that the 
mover of the resolution may make a 
formal motion to withdraw it

Mr. Chairman. That he is doing

*sft farfcr snnr, <r
% »mpft *  *irr t  f r  »r*t arrfa % sftft %

1957 Dwccmttnuanefe of 6700 
Grants of Scholarships to 

Students on Community Baris

^rf^T 1

“It would be well if the Back
ward Classes remember that 
whatever good they find in the 
Constitution and the liberal policy 
of our Government is the result 
of the awakening we find in the 
upper classes themselves What
ever the Government is doing is 
readily accepted by them and by 
the nation as a whole Let it 
not be forgotten that the upper 
classes have contributed their 
share in formulating the policy 
of the Government m removing 
untouchability, equality and social 
justice Whatever concessions the 
Backward Classes and others de
mand find a place m the Constitu
tion without a single dissentient 
voice from the upper classes"

3T3T 5*T < rm  apT 4T&X+
vsrrfm frtfts ^ w  «n?r * t  

srfipr ftnrr nm % fa  wrfinr 
5T *sr gfarer3 srrrc q?r % 1

f  I 3R  *Ft€ m vfr ft* ft 
•FT HM ^T3T ^ (ViD
w  qf^rr c*itt ^Trtr r̂cr 
st sttctt t  sfte fewer
sW tlh  *>fr fa
r a r  ht ’Ft «jr»r-

StfR tfsnsstT ffasw  
Htnt v t ftwsfr i*nfgqf ftPT ftr 
fa *  * f t  fasrr t  aft fSnfa f .  
sft tojtt t  Srfar ?r»n*r v
ts  % 1 tptt ^
«pt m f  ’FtRn t o t  ft *nHr
«rr^ ^  ^  «qirr «rrar t  sw f t  
fa  slsajvs apt fan
3TTT» wtT *>t ?T fir# I
*tt% vt ’pr ’̂ rot ffrw ffr fa*r nrwft 
I  fa  wrcr vt ftrafar arort t  
*w fa ^»rft 3nfr f̂t *r̂ t
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[*ft flnjfir flwr] 
finrcfr | ftr w* w  «nftr lit farwtr *!$?
T O T t I
C ,_ _ -  ^  --------------------_______ __ n. .. ^  ___
rp t w  « n rc  §row r 5W  w m s  

utoflftn um< <rcftrmr 11
W  WVft aftftf qf*TT WTfWI #PIr 

% fw w  A, *rWt % «srw q f 
«mnr fc * n r  <nmr * ift r

fSnw fc i
Slurl Manay: On a point of order, 

Sir. The hon. Member is trying to 
justify his resolution. He was given 
an opportunity to withdraw the reso
lution whereas he is replying to the 
debate.

«ft w f f  *
VfT I  ftr «w w.aT vr 3P* «fk  ^  
ipfb* ftwrf fcrr| 1 fltrrcrt « « h h i 
wrfOT jr ft? arrftf *rmT sfcft jt j  
ijfir fcfr for &ft i ftranfl” itwtt
$»ft, «Nfr #  vrcr ffcn f qfcfr 1
*  ^Tftrr ft* i r ?
% i w f  *it ^rcf qgfwwf
«ft air 7 ^  | grsrt irR v 8f f w  flns 1

yF  ^ farcvr A sn*r ^hai
£ x«® m  fa *  f w  1 1 A

#  j *  *r i^nrr f t  «p£tt
%  * n ft  * i f  * n  % f t r

untff it  w m  M if^ * t f
»fr w  *t f c p j ?  «r$f vrar | 1

*  jiwft ipfr <fl frer unfr
p i w tf srarpr vt nrPrer #?tt £ 1

Shrl B. K. Gaikwad: Sir, I withdraw 
my amendments.

Shri Thtmmafah: I also withdraw
my amendment. '

Shri B. C. Kamble: I also withdrew 
my amendments.

Sir. Chairman: Have the hon. Mem
bers leave of the House to withdraw 
their amendments?

TJve amendments were, by leave,
4 withdrawn.

tdr. Chairman: Now, has the hon. 
Mover leave of the House to with
draw his Resolution?
T\e Resolution was, by leave, with

drawn.
An Hon. Member: Will the House 

si\ till 6 P.M. today?
JMr. Chairman: There is no necessity

new; we will conclude at 5-30. Now, 
we will take up the next item.

RESOLUTION HE: APPOINTMENT
O f A COMMITTEE TO EXAMINE 
TgE REGIONAL DISPARITY IN 
AVERAGE PER CAPITA INCOME
Shri Mahanty (Dhenkanal): Sir, 1 

b&g to move:
“This House is of opinion that ft 

Committee of experts be appoint
ed to study and investigate into 
the regional disparity in the 
Indian Union in the average per 
capita income and in the stages of 
development, and to recommend 
ways and means for bringing up 
the regions that lag behind to the 
standard of other advanced 
regions.”
This Resolution is so urgent in its 

implication and so innocuous in its 
intentions that the House will need 
vgry little persuasion on my part to 
accept it  It suggests the appoint
ment of a committee of experts to 
study the existing pattern of regional 
disparity in the Indian Union and 
suggest ways and means for bringing 
up the States that lag far behind, to 
tHe level of other advanced States.

I can well .anticipate the critics to 
Point out that the Planning Commis
sion and the Government are no less 
concerned about this problem, end 
that the Planning Commission in their 
Second Plan had considered the 
ibatter at some length and also the 
ifcatter was considered in the National 
I>evelopmsnt Council Iran time to




